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H in bk Sim A. K Patnaik, Mtmhr( tail ) 

Heard Mr. Pk,Padhi, .Ld. Couist br the 

applicant and Mr. S. Bank, Ld. Add!. Standing Comsd, 

appcanng for the I spondcnts, on whom a copy of this O.A.. 

has airra0v been served. 

2., 	j'sphcant, the widow ol late 	w,dhana 

Sahoo who was working as (L)SMC of Bankhdi Branch 

Post 011ice in wcount with Anandpur Sut'-Post Office, has 

filed this O.A, with. the prayer to direct the Respondents to 

consider her case f6t provdmg compassionate appmtmcnt 

in aiv j)\4(*  post. 

3. 	Paragraph 4 of the (IA. reveats that mstead 

of sending the ease of the applicant to (RC', Respomierit No. 

2 and. 3 reeeted the same or the g.rowid that he has not 

requisite qualification. U. Counsel for the applicant submits 
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normal recniitrnt,nt nile and the strict fuLl 	presenbed 

quafification is not applicable in ese o .hc. wile ol the 

deceased enip.loyee. 

4. 	 in vieW oU the above, Ld. Counsel ir the 

appbcani se-eks liberty to approaci the auih nties by way of 

a representation. 

.Uaving head Ld, (.wisei tit the part3es, 

ivalhout 	iPg into the pi. ent of this case, we allow the 

aph(I'aiit to represent the auth.)nJies withm ) S  days. if such 

a rcprescntatton is made w.ith.th  l S days, Re.spmdents are 

direetd to consider the same. and pass a reasoned order 

withm a peTUd of 60 days frrn the date of receipt of the 

representation.. 

6, 	with the ahovcoh. \r'r iflp and direction. the 

O.A. stands aisposed of, 

7. 

	

	send copies of this order to the Respondents 

and free copies of this order,  be also handed over to the Ld. 

'appean nu. rr hr rrt 
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